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PETI TI ONER
VERSUS

Vs.

RESPONDENT:
STATE OF DELH & ORS

DATE OF JUDGVENT: 16/11/1998

BENCH
B. N. KIRPAL, S.P. KURDUKAR, V.N. KHARE

ACT:

HEADNOTE

JUDGVENT:
ORDER
In respect of the upgradati on of sewerage nanagenent
systens in the trans-Yamuna area of Delhi and Section
14, 14-A, 15, 15A 16, 16-A and 17 of NODA this wit
petition was filed in.this Court. By Order dated 6 January,
1998 this Court constituted a Commttee of five persons
headed by Shri P.K Kaul, former Cabinet” Secretary as its
Chairman to exam ne all the issues in detail and to submt a
report.
The Committee submitted its interimreport on 5th
March, 1998. In OCctober 1998 the said Conmittee has
submitted its final report relating to status and options
for upgradati on of the sewerage nanagenent systenms in the
af oresai d areas.
Copies of the said report were given to the learned
counsel for the parties and no objection to the same has
been received.
We have gone through the report and, in our opinion
it merits acceptance. Apart fromindicating the status of
the system as of today, the said report at pages 40-44 gives
the action plan for the works which are required to be
undert aken and the organi sati ons responsi bl e for undertaking
each work. At page 44 the Conmttee has drawn up a time
frane with regard to the various activities nmentioned in the
action plan.
As per the action plan suggested by the Comittee,
the authorities who are responsible for the inplenmentation
t hereof have been nentioned. The persons who can be held
accountabl e in respect thereof are as under
Nanme of the AuthorityPerson Accountable
1. Del hi Jal Boardi) Chairnan; and
ii)Menber Secretary
2. Del hi Flood Control &Chief Secretary,

Irrigation DepartmentDel h
3. Muni ci pal Cor porationChairman
of Del hi
Del hi Devel opnent Aut horityVi ce-Chairnman
U. P. Pol l ution Control BoardChairnman
G D. A Vi ce- Chai r man
Del hi Pollution Control Board Chai r man
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8. NO DA Adm nistration Chai r man
9. U.P.Jal Nigam Chairman
10. U.P.Industri al Devel opnent Chai r man

Cor poration
11. M n. of Urban Devel opnent Chi ef Secretary,

Govt.of NCT of Del hiDel hi.
As already noticed, the tine frame which has been
suggested nentions that activities at Sr. Nos 1-9 of the
action plan should be conpleted before 31st Decenber 1998,
the activities at Sr.No.10-22 are to be conpleted before
31st March, 1999, the activities at Sr.Nos.23 & 24 are to be
conpleted before 30th Septenber, 1999 and activities at
Sr.Nos.25 to 34 are to be conpl eted before 31st March, 2000.
We see no reason to change the time frane except
that as far as activities Nos. 1 to 9 are concerned, we
extend the time for conpleting the sane by 31st January,
1999.
The Central Governnment had under section 3 of the
Envi r onnent Protection Act ~constituted an Environnent
Pol lution (Prevention and Control) Authority wunder the
Chai rmanship of Shri BhureLal. It will be appropriate that
the nonitoring of t he i mpl ementation of P.K Kau
Conmittee’'s report inthe manner indicated in the action
plan of the said report is undertaken by the said Bhure La
Conmittee which is/ statutory conmttee having powers to
i ssue directions. W, therefore, direct that copies of this
O der as well as of the interimand final report of the P.K
Kaul Conmittee be forwarded within a week to Shri Bhure La

with a direction that the said Cormittee wll ‘ensure that
various works nmentioned.in the action plan are undertaken as
per schedul e. The Committee will have full authority to

i ssue appropriate directions to the various organisations
who have been nent i oned as bei ng - responsible for
impl ementing different itenms of works as per the action
pl an. The Bhure Lal Conmittee wll also exanmne the
recommendati ons contai ned in paragraphs 5.1, 8.6 and 8.7 and
ot her rel evant paragraphs of the said report and issue such
orders or directions as it may deemfit and proper

It is made clear that if any organisation fails in
carrying out the directions so issued the persons nentioned

as being accountable will have to satisfy this Court as to
why appropriate action shoul d not be t aken for
non-inpl enentati on of the directions issued. If for any

reason any of these authorities are not in a positionto
i mpl enent or carry out any of the directions so issued,
liberty is granted to approach this Court in this behalf.
Subj ect to any orders which nay be passed by this Court the
directions given by Bhure Lal Commttee shall be final and
binding on all. Copies of the reports and this order be
al so sent to the aforesaid organi sations.

To cone wup of further frictions in February, 1999.

Spare copies of the report of the P.K  Kaul Committee shal

be filed in the Registry by the Delhi. Admi ni stration
wi thin one week and the Registry shall forward the copies of
the report of P.K Kaul commttee and this order to the

respecti ve organi sations within one week thereafter.




